2021
IN THE HIGH COURT AT CALCUTTA
APPELLATE SIDE

No. 4581 - A Dated, Calcutta, the 9t November, 2021

From : Md. Shabbar Rashidi,
Registrar (Judicial Service),
High Court, Appellate Side,
Calcutta.

To :

1) The District Judge of all Districts
including Andaman & Nicobar Islands,
2) The Chief Judge, City Civil Court, Calcutta,
3) The Chief Judge, City Sessions Court, Calcutta,
4) The Chief Judge, Presidency Small Causes Court, Calcutta,
5) Member Secretary, State Legal Services Authority,
6) Director, West Bengal Judicial Academy,

7) The Principal Secretary, Judicial Department, Govt. of West Bengal,

Sub. : Filling up of 09 (Nine) posts of Judicial member in
National Company Law Tribunal (NCLT).

Sir/Madam,

With reference to the captioned subject, I am directed to inform you that a vacancy
circular being No. A-12023/1/2021-Ad.IV dated 13.10.2021, has been received from the
Ministry of Corporate Affairs, Government of India, with information that 09 (Nine) posts of
Judicial Member in National Company Law Tribunal are to be filled up and the said circular
has been uploaded in the official portal of National Company Law Tribunal

(https://apptrbmembermca.gov.in) and is also being uploaded in the website of this

Hon’ble Court (www.calcuttahighcourt.gov.in) for information of all concerned. The willing

persons may apply online for the said post on the said portal within 12.11.2021 at 05:30 PM.

In this context, I am to request you to inform the eligible judicial officers to visit the
said portal of the National Company Law Tribunal, apply online and forward the print out of
the applications after final submission on online portal along with the copies of the relevant

documents to this end on or before 15.11.2021 for further necessary action in the matter.

Yours faithfully,

Sd/-

Registrar (Judicial Service)




' No. A-12023/1/2021-Ad.IV
. Government of India . .
Ministry of Corporate Affairs. .

. "

A" Wing, 5th floor, Shastri Bhawan,

~ Dr.RP. Road, New Delhi-1100

~ Dated: 13™ October, 2021. e

1. Registrars General of All High Courts. s
2. Secrefaries to Government of India, All Ministries/Departments of the Government -
" of India. EL L, B s PP ST
3. All Chief Secretaries to the State Government/Union Territories.
4 ’Régisfrar,»V;NatiOhdl;Com'pany Law Appellate Tribunal.. e
5.  Secrefary, National Company Law Tribunal. g
8
9

| Secretary, Institute of Chartered Accountants of India (ICAL), LP. Estate, New
e T R L
10, Secretary, Institute of Cost Accountants of India (ICoAI), Sudder Street, Kolkata.

11, Secretary, Institute of Company Secretaries of India (ICSI), Institutional Area, .
- Lodhi Road, New Delhi-110003 o | ,

Sub:  Filling up of 09 (nine) posts of Judicial Member and 06 (six) posts of Technical
Members in the National Company Law Tribunal (NCLT) - inviting online

~applications for. = o ‘ S T ~ e

sie,

'hﬂp's://dppfrbmembermc’a;gov.in)‘aﬁ’e’ invited for the 09 (nine) post of Judicial Members
and 06 (six) posts of Technical Members, National Company Law Tribunal (NCLT) constituted -
under Section 408 of Thé"compahiesﬂAcf, 2013. The number of vacancies are tentative and’
may decrease or increase without prior notice. : o ' . '
2. The selected candidates will be required to serve at any of the already constituted -
NCLT benches or benches to be constituted in future in different parts of the country ina
‘phased manner with All India transfer liability as per availability of the vacancies/ exigencies
of work. e e S ‘ |
3. Qualifications for Judicial Member: As per the provisions of :Section 409(2) of fthe
Companies Act, 2013, a person shall not be qualified for appointment as-Judicial Member
unless he/she:- ' I : |

- (a) is, or has been,a judge of a High Court, or

(b) is, or has been, a District Judge for at least fiveky'eqr.‘,s,.or'
(c) has, for at least ten years been an advocate of a court. -

Explanation - For the purposes of clause (¢), in computing the period during which a
person has been an advocate of a court, there shall be included any period during which

1

I am directed to state that online applications i"(aS/diIabIe,on por‘fdl-»vv ,



~ the age of 50 fifty years) Secflon_413' 2 “of’ Comf anie
of receipt of online applnca‘hon ‘ TR

Vlce-Pre3|den‘r Presiding officer, Memb
or a Judge of High Court), who are/wer:
India. The pay scale and other service condmons would be ¢

“the per'son has held JUdlCIal offlce or the office £ L
~ under the Unlon or a STaTe, reqmrmg specnal know ,dge of
advoca‘l’e i : ‘ ’ g

Quallfica'hons for Techmcal Member As per the. prows, of Se
~ Companies Act 2013 as ‘amended by Companies (Amendment) Act, 201,.
be ql.lallfled for appom'rment asa Techmcal Member: unless he/she- S

(a) has, for at leas‘r flffeen years beena member of“‘rhe Indlan
“or Indian Legal Service and has been holdmg lhe rank of S.
SecreTary to the Governmenl’ of Indig; or g

~(b) is, or has been in practice as a hartered accountc

(c) - ls,l or has'been, in prac’nce as a cos‘r accountant

(d) is, or has been, in prachce as a compe y‘secretary for “or.

(e) is a person of proven ability, integrity and slandmg-havmg spec:al knowledge and
" professional’ ‘experience, of not less than ' cinci 'dqs‘rrlal fmanc
mdus’rrlal managemenf industrial.reconstruction, aci ,un‘rancy or.

(f) is, or has been, for at leasl five years, a‘_'presn , h
* Tribunal or Naflonal Trlbunal cerlsh‘ru‘led under ‘lhe Indus‘rrlal Dlspu*res AcT 1947
(14 of 1947). e Sl .

A person shall noT be ellglble for appom‘rmem‘ as Member unless he/she has comple'l‘ed
: 013 ason the last qu

v T5 Terms of Appom'l'men'r The Member(s) will draw pay i in The pay level of 15 as per 7”‘, e
Cenfrcl Pay Commission plus allowances as ‘admissible. Pay prol‘ecflon is. _avdilable for
applicants, serving or retfired (Governmen’r officer or Chairman, Vice-chairman, President;.

fa Trlbunal‘cAppella‘r lbunal or an authority, ..

higher pay pex: scaleinGovt.of
verned by Nahonal Company

Law Trlbunal (Salaries and Allowances a and other ‘rerms and conditions of service of the o
; Pr‘eSIden’r and other Members) Rules; 2015 A copy- of the rules is also. available on the

‘Service, may retain his/her lien with h

website of ‘rhe Mmlsfry of Corpora‘re‘ .‘
/her parem‘ cadre or Mmlslry or Depar'rmem‘ asl‘ ey

~ the case may be, whlle holdmg offlce as such fora perlod nol’ e><ceed|ng ohe year.

Af’rer‘ Jommg asa N\ember in’ The Trlbunal if any Member wxshes to apply for other o

~assugnmen'rs in any orgammﬂon/posl “his/her application will be consndered for forwarding
_to that assignment only after: compleﬂon of two. years of service as Member NCLT.

Every Member shall hold Offlce fora period of five years from the date on which : |
he/she enters upon his/her office, ‘but shall be eligible for re-appomeen‘r for another term .
of Byears. The ferm of appom’rmen’r is, however sub, JBCT 'ro ‘rhe maxm\um age limit of Sley-’

.

five ye.ar's

X

Affairs. A person selected, if already in Governmenf: |




L SR
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joining. - I AR e

9. Akp'p‘lifc':hfiqns’“ of - persons working in ':"Cour“r_/Gévgﬁh'menf : Serv:ce/Publlc Secfor-

8. Selected candidates will be required to produce a medical fitness certificate before N

‘Undertaking/other organizations should be forwarded through proper channel within 10 EE i

" days from the closing date of online application. The forwarding authorities should also =

certify (in the format given in Annexure of the online application) that the entries in the
. application have been verified from the records and found correct, and that no -

disciplinary/vigilance proceedings are either pending or contemplated against the applicant |

and that no major/minor penalties have been imposed on the officer during the last ten

years. The forwarding authorities should enclose ‘the up-to-date Confidential Report
'Dossiers of the applicant for the last five years. T e

rmca.gov.in, in order to submit online application from 10.00 AM of .
15.10.2021. The eTQi'I‘eél'\‘i’n”sfructi‘Onifori:ff:illingup the ;ippl_ication form online are available "
on the portal (under "Instruction for applying online” heading). All requisite and relevant
documents need to be uploaded online while filling up of application. Last date for submitting

online application is 12.11.2021 at 05:30 PM. e | L
11, Print out of the applications after final submission on- online portal duly i
~ completed, and 'signed alongwith copies of uploaded documents, and through proper: i
channé!l: (accompanied by a certificate by the present employer in Annexure), wherever

~ applicable, should reach Shri Riazul Hoque, Under Secretary, Ministry of Corporate
" Affairs, Room No 526, A 'Wing, 5™ floor, Shastri Bhawan, New Delhi-110001 latest

by 05:30 PM of 22.11.2021. :

~ Yours faithfully,

A,

: i
(R@Tﬁw‘%; B

Director

Copy to:
1 Uridéf"Sec'refrary, Ad.IT Section, MCA for circulation among eligible ICLS Officers
5. Technical Director, NIC, MCA with the request 1o upload the vacancy circular on the -

- portal. : . .
3. P\'echnical Director, NVIC,»'DoPT with the request to upload the vacancy circular on the
DoPT's website. e Jin : o
4. E governance Cell, Ministry of Corporate Affairs with the request fo upload the

vacancy circular-on the website of the Ministry. ' S

-




